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STATEMENT OF OBJECTS AND REASONS

Article 338 of the Constitution provides for a Special Officer for the
Scheduled Castes- and Scheduled Tribes to investigate all matters relat-
ing to the safeguards provided for the Scheduled Castes and Scheduled
Tribes under the Constitution and to report to the President on their
working. It is felt that a high level five-member Commission under
article 338 will be a more effective arrangement in respect of the cons-
titutional safeguards for Scheduled Castes and Scheduled Tribes than
a single Special Officer as at present. It is also felt that it is necessary
to elaborate the functions of the said Commission so as to cover measures
that should be taken by the Union or any State for the effective im-
plementation of those safeguards and other measures for the protection,
welfare and socio-economic development of the Scheduled Castes and
Scheduled Tribes and to entrust to the Commission such other functions
in relation to the protection, welfare and development and advancement
of the Scheduled Castes and Scheduled Tribes as the President may,
subject to any law made by Parliament, by rule specify. It is also felt
that the reports of the said Commission shall be laid before Parliament
and the Legislatures of the States.

2. The Bill seeks to achieve the aforesaid objects.
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